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Jail or hastion of
caste system?

casteism. A criminal is a
criminal; irrespective of his
caste or religion, heisa
criminal in the eyes of the
law, when he goes to jail. It
is based on caste that the
prison administrations
treat such criminals as per
rules framed on the basis
of caste. Is this notan open

Many states still operate
on the basis of castes or
according to rules. The
country is celebrating the
golden age of freedom, but
even now seems to be lag-
ging behind in terms of
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violation of Article 14 of the
Constitution of India? Is it
right to assign such
prisoners to traditional
cleaning or other work
based on their caste just
because they are bornina
lower caste?

Dattaprasad Shirodkar,

Mumbai

MIKA’S MATRIX

||
The Supreme Court has
done a great job by scrap-
ping caste based discrimi-
natory practices from 11
state prison manuals. What
is sad is that this discrimi-
nation carried on since the
British era and survived
many other reform
measures by the National
Human Rights Commis-
sion and NALSA which
tock many good initiatives.
Division of prisoners' la-
bour by caste and segre-
gation of quarters by caste
remained unaddressed
deliberately. OBCs rebuk-
ing lower OBCs and Dalits
castigating Mahadalits in
prisons is a sad commen-
tary of caste hierarchy.
Now the apex court of the
country has done its bit,
but what about strict im-
plementation of this in the
jails across the country? It
will boil down to those
state governments to do it
in the true letter and spirit.
Bal Govind, Noida

The recent Supreme
Court decision against
prejudice based on caste
in jails is a major step to-

wards ensuring that
everyone is treated with
dignity and equality. But
how can we make sure
that every state imple-
ments these changes in
an effective way? Con-
cerns regarding the ex-
tent of social injustice are
raised by the practices
from the colonial past that
remain presentin jail
manuals. What steps will
be implemented to moni-
tor compliance and per-
manently end this
prejudiced conduct as we
work towards a more
equal system? The
Court's order is an impor-
tant first step, but more
work needs to be done.
Anshu Bharti, Begusarai

v

Giving culinary jobs to
people from upper castes
and cleaning jobs to lower
caste convicts violates
constitutional provisions.
This promotes caste in-
equality in jails. The court
ruled that dividing work
based on caste is consist-
ent with colonial ideology,
which cannot be retained
in an independent India.
The court ruled that the

Dear reader, We are eager to know your opinions, comments and suggestions. Write to letters@fpj.co.in with the title of the letter in the subject line.
Using snail mail? Send your letters to The Free Press Journal, Free Press House, 215 Free Press Marg, Nariman Point, Mumbai 400021,

jail manual is blatantly dis-
criminatory. It further
stated that including facts
about caste in the manual
is unconstitutional. Work
is dispersed on a consist-
ent basis. Furthermore,
states and central govern-
ments were instructed to
guarantee that jail rules in
their respective states do
not contain any discrimi-
natory measures. On the
other side, administrators
were asked to treat the in-
mates with dignity.

Abhijit Roy, Jamshedpur

\'J
The apex court observed
that “right to live with dig-
nity extends even to the
incarcerated” and further
said that criminal laws of
the colonial era continue
to impact the postcolonial
world which is totally
against the democratic
values of country who has
the largest democracy in
the world. The judgment
extensively referred to the
writings of Dr Ambedkar
on the varna system. The
authorities should follow
the guidelines strictly.
Yash Pal Ralhan,
Jalandhar
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Another inmate of central jail
dies, 5 deaths in 7 months

PNS : DALTONGANJ

Anolher death of an
inmate of the central jail
Daltonganj! And this inmate
died in the central jail when
early that day there was a
massive search here in this
jail by the DC Shashi Ranjan
and SP Reeshma Ramesan
and host of other civil and
police officials.

With this death, the toll
rose to five in 7 months. Four
of the 5 deaths so occurred
here in the central jail is of
the UTs said jail sources. A
lifer here had died in the third
week of July only.

The latest death of the
inmate of this central jail

occurred on October 30.

The fourth death had
occurred in the jail on
September 11 only where a
UT prisoner Kundan Kumar
Pandey was declared brought

dead in the MMCH
Daltonganj.
(Central jail superintendent

Bhagirath Karjee said, “An
UT (under trial) prisoner
Sitaram Rajwar, 65, fell sick
in the jail here on October
30.°

Karjee said this inmate
was fine in the morning of
October 30 but later in the
day he had a large vomiting
for which he was given treat-
ment too here in the central
jail.  "The jail inmate was

given treatment in the central
jail and he was rushed to the
MMCH Daltonganj where he
was declared brought dead by
the doctor on duty there in the
MMCH Daltonganj” added the
medical superintendent.

This correspondent spoke
to the medical superintendent
of the MMCH Daltonganj Dr
Dharmendra Kumar.

According to the medical
superintendent Dr
Dharmendra Kumar "The jail
inmate identified as Sitaram
Rajwar, 65, was brought dead
to MMCH on October 30 at
7.07 pm.”

Medical superintendent
said post mortem was con-
ducted in full adherence to

the protocol as laid down by
the NHRC.

The central jail has only
one doctor and that too on
deputation in Dr Rohit
Pandey.

There is no regular / full
time doctor in the central jail.

The central jail has invari-
ably 1,000 inmates a day on
an average.

"A doctor on deputation
here is insufficient. Dr Rohit
Pandey is quite a busy doctor
who has multifarious duties in
his parent hospital MMCH. We
need a full time doctor for this
jail." said the central jail
superintendent  Bhagirath
Karjee.
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Ghaziabad: ITETT AMANYPR MTART Ugd GifSd galer, T AiTl; HIE A
gfers = forar ur ardtarst

https://www.amarujala.com/delhi-ncr/ghaziabad/ghaziabad-district-court-lathicharge-
case-reached-national-human-rights-commission-2024-11-01

<l S, 3R JolTll, MISATETG Published by: 3ol PHR Updated Fri, 01 Nov 2024 12:18
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Mango Kernel Gruel Again Claims 2 Lives In Odisha, 6 Under
Treatment At MKCG MCH

https://odishabytes.com/mango-kernel-gruel-again-claims-2-lives-in-odisha-6-under-
treatment-at-mkcg-mch/

By OB Bureau On Nov 1, 2024

Condition of six others, undergoing treatment at MKCG Medical College and Hospital
(MCH) here, is stated to be critical.

According to sources, the women fell ill on Tuesday, a day after having the gruel. They
were first admitted to the Community Health Centre (CHC) at Godapur, where one of
them died, while a young girl succumbed while being shifted to Berhampur.

“The six were admitted to the hospital in a critical condition. People often store mango
kernel and eat it with Mandia. We suspect it to be a case of food poisoning,” MKGC
senior resident Subrat Das told the media.

In 2018, three tribals in Odisha’s Nabrangpur district died in a span of 18 hours after
consuming a cake made out of mango kernel. At least 24 tribals of Kashupur block in
Rayagada district had also died in 2001, after eating a gruel of mango kernel and a
curry of wild mushroom. The NHRC confirmed the incident to be a case of food
poisoning following a probe.

: Two women died after allegedly consuming gruel made of mango kernel at
Mandipanka village under Daringbadi block of Odisha’s Kandhamal district.
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NHRC orders 5L aid for ‘custodial’ death in Ganjam

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-directs-5-lakhs-
compensation-for-alleged-custodial-death-in-ganjam/articleshow/114864439.cms

Nov 2, 2024, 04.23 AM IST

Berhampur: National Human Rights Commission (NHRC) has ordered the state govt to
pay a compensation of Rs 5 lakh to the family members of a man who allegedly died in
police custody two years ago.

The commission, in its order passed on Wednesday, also set an eight-week deadline for
the state govt to disburse the compensation and submit a compliance report along with
proof of payment. NHRC passed the order after considering a petition filed by human
rights activist Rabindra Kumar Mishra on Oct 2, 2022.

In his petition, he alleged that Ch Trilochan Reddy (35) of Chamakhandi was detained in
Chamakhandi police station for four to five days in connection with a family dispute. He
tried to hang himself in the toilet in the police station and later died at MKCG Medical
College and Hospital here during treatment on Oct 1, 2022.

The commission, on April 8, issued a showcause notice to the chief secretary
questioning why Rs 5 lakh compensation should not be recommended to be paid to the
next of kin of the deceased. NHRC sought a reply to the showcause notice within eight
weeks.

Cuttack superintendent of police (Human Rights Protection Cell), on July 11, forwarded
the report of SP (Ganjam) as a reply to the showcause notice.

Ganjam SP in his report said the judicial inquiry revealed that “there seems no
negligence on the part of police staff of Chamakhandi for the death of the deceased.
However, on a humanitarian point of view, there is no objection to granting monetary
compensation to the next of kin of the deceased”.

Since the authority concerned conveyed their no-objection to granting monetary
compensation to the next of kin of the deceased, the showcause notice is hereby
confirmed, and NHRC recommends to the chief secretary to disburse Rs 5 lakh to the
next of kin of the deceased within eight weeks, the order said.

We also published the following articles recently

CM Yogi Adityanath meets kin of custodial death victim in Lucknow, announces Rs 10
lakh compensationUttar Pradesh CM Yogi Adityanath met the family of Mohit Pandey,
who died in police custody, and announced Rs 10 lakh compensation. Police allege
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health issues, but the family claims brutality. An FIR has been filed against police
personnel. Opposition parties criticized the government, calling for justice and
condemning police actions.114681521

HC enhances compensation awarded to kin of accident victimMadras High Court has
increased the compensation awarded to the family of a man who died while trying to
board a government bus in Virudhunagar from 14.34 lakh to 17.82 lakh. The court found
the bus driver responsible for the accident, dismissing the transport corporation's appeal
and ordering the corporation to deposit the enhanced amount.114658416

In a first, family of deceased Gulf worker gets Rs 5L ex-gratiaThe Telangana
government has disbursed a Rs 5 lakh ex-gratia to the family of a deceased Gulf worker
from Karimnagar district. This policy aims to support families of workers who die in Gulf
countries. Minister Ponnam Prabhakar and district collector Pamela Satpathy handed
over the money to Puli Anjaiahs wife, marking the first instance under this
initiative.114860231
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TAUISRY! & U UR YUT AT DI S H3 Ugd SMfUdrt
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